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There is an adjournment application filed by counsel fdr
the applicant. Learned counsel for theT@:p;aﬁ:&a;ﬂ is prepared &b_,
to argue the case. ' 3
 Let the case be called on 12.12.2013. ‘ f
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Learned counsel for the applicant stated at the Bar that the
0.A. has rendered infructuous since the applicant has
already been posted as Assistant Parcel Clerk. Therefore,
notice dated 29.4.2011, impugned in the O.A., has lost its
significance. Accordingly, the O.A. is dismissed as having
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